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Compliance Report of status as on 30.04.2023 in the Matter of 
Original Application No. 438/2018 Arti Versus Central 
Ground Water Authority &Ors. Dated 17.10.2022 (revised on 
24.04.2023) 

 
 

1.0 BACKGROUND 
 
Original Application 438/2018 pertains to the issue of compliance to regulation of 

indiscriminate boring and withdrawal of ground water for sustainable water resource 

management in Ghaziabad. The Hon’ble NGT considered the issue in broader spectrum 

and addressed the issue of indiscriminate boring in 09 major cities of Uttar Pradesh 

apart from Ghaziabad namely Lucknow, Kanpur, Agra, Meerut, Gautam Buddh Nagar, 

Bareilly, Varanasi, Jhansi, and Gorakhpur.  

In the OA 438/2018 vide order dated 31.07.2018 Hon’ble NGT directed Central Ground 

Water Authority (CGWA) and Jal Nigam, Uttar Pradesh to furnish a report about the 

factual aspects of the case. CGWA informed that except one no other hotel out of 122 

hotels in Ghaziabad had permission for withdrawal of ground water. In the series of 

hearings, the Hon’ble NGT directed CGWA to place complete information about the 

compliance status of all the hotels, after interaction with the District Magistrate and 

State Pollution Control Board (SPCB). 

A report dated 03.12.2021 submitted by CGWA after visiting 121 units, has informed 

that there were large scale violations. In the view of this report, Hon’ble NGT vide 

order dated 25.02.2022 directed to issue notice to the concerned hotels and impose 

interim Environmental Compensation. Further, Hon’ble NGT also directed to submit a 

report about the remedial action taken by the CGWA, SPCB and U.P Jal Nigam in 

Ghaziabad and 09 major cities of Uttar Pradesh. A joint Committee is constituted vide 

order dated 25.02.2022 comprising Uttar Pradesh Pollution Control Board (UPPCB), 

CGWA and concerned District Magistrates to identify hotels, marriage/ banquet halls, 

resorts, guest houses etc. in Lucknow, Kanpur, Agra, Meerut, Gautam Budh Nagar, 

Bareilly, Varanasi, Jhansi, and Gorakhpur extracting ground water without NOC from 

competent authority, take remedial action and submit report. 

In compliance of the above directions, UPPCB and CGWA have each submitted their 

corresponding reports dated 24.09.2022, 26.09.2022 respectively, as well as further 
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additional submissions by CGWA and report by UP Jal Nigam dated 14.10.2022 and 

15.10.2022 respectively. 

 

Some of the directions in the Hon’ble NGT order dated 17.10.2022 (revised on 
24.04.2023) are as follows: 
 

“……24. Learned Counsel for UP Jal Nigam suggests that interim compensation may 

be as per guidelines dated 24.09.2020 (though found to be inadequate by the Tribunal in 

earlier judgement dated 25.2.2022 inOA176/2015). According to him, such interim 

compensation should be for atleast five years prior to filing of this application as per 

section 15 of the NGT Act but in any case, from 1.10.2017 to 30.9.2022. It works out to 

Rs.50 lakhs per establishment having more than 100 rooms, Rs. 25 lakhs per 

establishment having 50-100 rooms and Rs. 10 lakhs per establishment having upto 50 

rooms. This is calculated at the rate of Rs. 80 per KL/cubic metre, taking consumption 

to be 350 liters per room per day, which comes to be Rs. 10,000 per room per year. For 

100 rooms, it will be Rs. 10 lakhs per year and for five years Rs. 50 lakhs. Same basis 

applies to other calculations. No other basis is suggested by any learned Counsel. We 

find the suggestion to be acceptable. 

25. After hearing learned Counsel for the appearing establishments, we direct interim 

compensation at above rate be deposited by all the establishments identified as 

extracting groundwater without permission as well those not having consents to operate 

under the Water Act. Any earlier deposit will be adjusted in the interim compensation, 

subject to verification by the District Magistrate. This will be without prejudice to 

further action by statutory regulators as per law. Deposit may be made within one 

month with the respective District Magistrates, failing which theft cases be registered 

against the concerned establishments and bore-wells sealed. The compensation 

deposited will be kept in separate accounts by the District Magistrates for utilisation in 

accordance with the respective District Environment Plans within six months for 

improving water quantity and quality, restoring water bodies and taking other relevant 

measures in the irrespective Districts. This task may be given specifically to an officer 

of level of ADM, who may report to the District Environment Committee already 

constituted as per directions of this Tribunal dated 26.09.2019 in OA No.360/2018, 

Shree Nath Singh vs. Union of India &Ors. 
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26. We also direct the joint Committee constituted by CGWA, mentioned in para 11 

above, to assess final compensation as per above guidelines, after giving opportunity to 

the concerned establishments, within three months. Any party aggrieved by such orders 

can take their statutory or other remedies as per law. This order may be served by the 

Committee by email on all the identified violators individually within one week. 

27. We further direct the Committee constituted by CGWA as mentioned above in para 

11 may verify the compliance status in respect of establishments for whom such status 

has not been so far verified either on account of such establishments being closed or 

having not furnished the information. This may be done within one month. On such 

verification, above course of action may be followed for them. 

28. Action may also be taken for the establishments having not taken requisite consents 

under the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention 

and Control of Pollution) Act, 1981. 

.............30. We also direct the concerned statutory regulators to look into and regulate 

use of potable water for non-contact purposes for which non potable water can be used 

to augment availability of potable water for drinking. If consents/NOCs are not applied 

for within one month, the establishments may be closed by the State PCB. If filed, such 

applications may be examined within next one month. Consent mechanism may also 

cover conditions in terms of order of this Tribunal dated 23.07.2020 in O.A. No. 

400/2017, Westend Green Farms Society vs. Union of India &Ors. applicable to such 

establishments.   

Status Of Compliance in pursuance to Direction Of Hon’ble NGT 
 

Hon'ble NGT directed to submit a detailed report on various points vide order dated 

17.10.2022. In compliance to the direction of Hon'ble NGT, the copy of proceedings 

and order have already been served to defaulters in all 10 cities. In furtherance to 

Hon'ble NGT order dated 17.10.2022 (revised on 24.04.2023), point-wise response is 

hereby submitted as under:  

1. Meetings with concerned Units 

In compliance to Hon'ble NGT order dated 17.10.2022, a series of meetings were 

conducted to hear out the concerned party’s perspective in this case. Details of Meeting 

are as follows:- 

i) Video Conference held on 29.11.2022 under chairmanship of Member 

secretary, UPPCB. 
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ii) A meeting was held on 14.03.2023 under chairmanship of ACS, 

Environment, Forest, and Climate Change, Government of Uttar Pradesh. 

iii) A meeting was held on 20.03.2023 under chairmanship of Director, Uttar 

Pradesh Ground Water Department (UPGWD). 

Minutes of meeting of these meetings are attached herewith as Annexure-1 

 

2. Status of NOCs by CGWA/ UPGWD for Ground water extraction in hotels, 

marriage, banquet halls, resorts, guest houses etc. 

 

a) Past Joint Inspection Status: - 

In earlier joint inspection, out of total 1997 units listed, 1685 units were inspected 

and 312 units were either repeated or not located in 10 cities namely Agra, 

Bareilly, Meerut, Gorakhpur, Gautam Budh Nagar, Jhansi, Lucknow, Kanpur, 

Varanasi, and Ghaziabad. Out of 1685 units, 105 units obtained NOC for ground 

water extraction and 84 units do not require NOC as water is supplied through 

water supplying agency. There were 1496 defaulter units which either do not have 

NOC for ground water extraction or data is not provided in this respect. 

 

b) Current Joint Inspection Status as on 30.04.2023: - 

In current inspections, out of total 2028 units inspected, 296 units were either 

could not be located/ not exists/ closed/ name repeated in 10 cities namely Agra, 

Bareilly, Meerut, Gorakhpur, Gautam Budh Nagar, Jhansi, Lucknow, Kanpur, 

Varanasi, and Ghaziabad. Out of 2028 units, 106 units have obtained NOC for 

ground water extraction and 108 units do not require NOCs due to having supply 

through water supplying agencies. 64 units have not provided data. The following 

table provides district wise details of NOCs granted for ground water extraction by 

CGWA/ UPGWD as on 30.04.2023-  
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S. 
No. 

District/ city 

Total 
No. of 
Hotel/ 

Banquet 
Hall etc 

No. of 
Hotels who 

have not 
obtain 
NOCs 

(defaulter) 

No. of 
Hotels 
who 
have 

obtain 
NOCs 

No. of 
Hotels 

could not 
be located/ 
not exists/ 

closed/ 
name 

repeated  

No. of 
Hotels 

who have 
not 

provided 
the data 

No. of Hotels 
which do not 

require 
NOCs due to 

having 
supply 

through 
water 

supplying 
agencies 

1 Agra 424 386 10 18 0 10 

2 Bareilly 113 3 69 26 0 15 

3 G.B. Nagar 34 21 0 1 0 12 

4 Gorakhpur 131 120 1 9 0 1 

5 Jhansi 86 68 0 16 0 2 

6 Kanpur 233 141 0 63 29 0 

7 Lucknow 333 170 8 132 14 09 

8 Meerut 167 134 0 7 0 26 

9 Varanasi 413 327 16 16 21 33 

10 Ghaziabad 94 84 2 8 0 0 

Total 2028 1454 106 296 64 108 

 

3. Status of hotels, marriage/banquet halls, resorts, guest houses etc. complying 

with Air and Water Act: - 

The Join committee has inspected 2028 units. Out of 2028 units, 1650 units are 

identified and 378 units are either repeated or not located in 10 cities namely Agra, 

Bareilly, Meerut, Gorakhpur, Gautam Budh Nagar, Jhansi, Lucknow, Kanpur, Varanasi, 

and Ghaziabad. In compliance to para 28, 29 and 30 of the Hon’ble NGT order dated 

17.10.2022, the status of CTOs/ Show case notices/ Notices issued to defaulter units as 

on 30.04.2023 are enlisted below. Responses to issued Show Cause Notices are being 

received and accordingly other actions such as closure under the provisions of Water & 

Air Act are under process. Similarly, actions under the provisions of Water Act and Air 

Act are being undertaken against rest of the defaulter units in ongoing manner. 
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S. 
No. 

District/ city 

Total 
no. of 

Hotels/ 
Banquet 

Hall 

No. of 
hotels could 

not be 
located/ do 
not exist/ 
closed/not 
provided 

data 

No. of 
hotels 

identified 

Status of CTO Show 
Cause 
Notice 
(SCN) 

issued / EC 
imposed  

Not 
Applied 

Applied Issued 

1 Agra 424 18 406 206 9 191 SCN- 33 

2 Bareilly 113 26 87 50 30 7 SCN-79 

3 G.B. Nagar 34 1 33 13 0 20 SCN- 04 

4 Gorakhpur 131 9 122 111 0 11 SCN-34 

5 Jhansi 86 16 70 59 0 11 EC- 02 

SCN- 57 

6 Kanpur 233 91 142 89 6 47 SCN- 141 

7 Lucknow 333 155 178 151 0 27 SCN- 35 

8 Meerut 167 7 160 151 5 4 SCN – 133  

9 Varanasi 413 37 376 327 5 44 SCN- 20 

10 Ghaziabad 94 18 76 67 2 07 SCN- 69 

Total 2028 378 1650 *1224 57 369 

Total SCN 
issued 

605 

EC = Environmental Compensation 

* Notice issued to all defaulters identified in all 10 cities. 
 

4. Status of Final Environmental Compensation assessed by Joint Committee: - 

In compliance to para 24, 25 and 26 of Hon’ble NGT order dated 17.10.2022 (revised 

on 24.04.2023), Joint committee (Representative of District Administration, CGWA 

and UPPCB) of 10 cities has assessed and imposed the final Environment 

Compensation as categorised vide order dated 17.10.2022 (revised on 24.04.2023). 

The data regarding number of rooms in Hotels/ Banquet Halls have been provided by 

RO UPPCB/ DM Office/ Nodal officers, District Ground Water Council of 
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concerned district and few data were collected during the inspection and verification 

stage. The city-wise details of EC assessed before 30.09.2022 are as below- 

 
 

S.No. City 
EC Assessed 

No. of Units Amount (in ₹) 

1 Agra 381 40,80,02,240 

2 Bareilly 72 5,64,93,701 

3 G.B. Nagar 21 2,77,02,877 

4 Gorakhpur 120 12,45,00,000 

5 Jhansi 68 7,10,00,000 

6 Kanpur 141 14,85,00,000 

7 Lucknow 170 19,75,00,000 

8 Meerut 134 11,28,97,500 

9 Varanasi 327 34,01,28,766 

10 Ghaziabad 84 9,70,00,000 

Grand Total 1518 1,58,37,25,084 
 

Detailed reports of joint committee are attached as Annexure- 2. 
 

5. Awareness through Newspaper notifications 

Notices have been circulated to all hotel associations of 10 cities and have also been 

published in newspapers on 28.02.2023 by UPPCB to create awareness among 

owners and management of hotels/ marriage/ banquet halls/ resorts/ guest houses etc. 

regarding Hon’ble NGT orders in OA 438/2018. Copy of newspaper notices 

published are attached here as Annexure- 3. 

6. Further actions 

 U.P. Pollution Control Board is undertaking further strict actions against rest of the 

defaulters to ensure the compliance of Hon’ble NGTs order date 17-10-2022 (revised 

on 24-04-2023) under Water and Air Act provisions. Imposition of Environmental 

Compensation as per CPCB’s guidelines is also under process against the defaulters 

as it shall act as a deterrent for continuation of violation of Air and Water Act 

provisions. 

7. UPPCB vide its letter no. H93537/C-1/NGT-122/2022 dated 15-05-2023 has 

communicated to District Magistrates of 10 cities and concerning Regional Officers 
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Assessment of final Environmental Compensation in compliance to order dated 

25.02.2022 followed by 17.10.2022 passed by Hon'ble National Green Tribunal 

in OA No. 438/2018 Arti Versus CGWA & Ors. 

In reference to the above, Hon'ble National Green Tribunal in O.A. no. 438/2018 Arti Versus 

CGWA &Ors passed order on 25.02.2022, para 47mentioned as below: 
"47. Considering magnitude of illegal abstraction of ground water and laxity f 

responsible Regulators if failing to check, similar illegalities in other cities cannot be ruled out. 

However, considering manpower constraints of such bodies, we are of the view to proceed first in 

respect f corporation cities of State of U.P. We, accordingly constitute joint Committees 

comprising UPPCB, CGWA and concerned District Magistrates and direct to find out hotels, 

marriage/banquet halls/resorts, guest houses etc. in Lucknow, Kanpur, Agra, Meerut, Gautam 

Buddha Nagar, Bareilly, Varanasi, Jhansi and Gorakhpur abstracting ground water without NOC 

from the competent authority, take remedial action and submit report within one month.." 

A Committee has been constituted by Regional Director, Central Ground Water Board, 

Northern Region, Lucknow vide letter no 4 (237) NGT/CGWB/NR/S&I/2022/255 dated 23 

March, 2022 for compliance of Hon'ble National Green Tribunal order. 

The joint team comprising of member from Central Ground Water Board, Lucknow, 

District Magistrate Office, Meerut, Ground Water Department, Meerut and Uttar Pradesh Pollution 

Control Board, Meerut for inspection of hotels: 

. Shri Diwakar Singh, Additional District Magistrate (City), Meerut 

2. Shri Vikash Kumar, Assistant Hydrogeologist, Central Ground Water Board, Lucknow. 

3. Shri Prakhar Kumar, Environmental Engineer, Uttar Pradesh Pollution Control Board, 

Meerut. 

4. Shri Ashish Kumar Gupta, Assistant Geophysicist, Ground Water Department, Meerut. 

The following nominated joint team members visited to carry out for inspection of 132 numbers 

of hotels, marriage halls, resorts and banquets in Meerut from 06.05.2022 to 14.05.2022 and 

41 numbers of hotels, marriage halls, resorts and banquets in Meerut from 14.11.2022 to 

16.11.2022. 

With reference to letter no. 06/q070fAOOTUrs/3TtT019 dated 12-04-2022, a notice was 

circulated by Ground Water Department, Meerut with respect to online registration for NOC 

within 15 days to all the hotels, marriage halls, resorts and banquets currently operational in 

Meerut. 

MEERUT

89

2145



Total 167 hotels, marriage halls, banquets and resorts were inspected in Meerut. The complete 
information about the status of compliance of NOC are given below: 

1. 33 hotels do not require NOC in which 7 hotels are closed permanently while 26 hotels 

get water supply either from Jal Nigam, Cantonment Board or other private 

establishments. 
2. 134 hotels were found to be defaulter as they are withdrawing ground water through 

submersibles or electric pumps without obtaining NOC from competent authority. 

The assessment of Environmental Compensation (EC) was calculated as per Para 24, Para 26 and 
Para 27 in order dated 17.10.2022 by Hon'ble National Green Tribunal in O.A. No. 438/2018 

Arti Vs CGWA & Ors.: 

".24. Learned Counsel for UP Jal Nigam suggests that interim compensation may be as per 

guidelines dated 24.09.2020 (though found to be inadequate by the Tribunal in earlier judgement 
dated 25.2.2022 in OA2015). According to him, such interim compensation should be for atleast 

Jive years prior to filing of this application as per section 15 of the NGT Act but in any case from 

1.10.2017 1o 30.9.2022. I works out to Rs. 50 lakhs per establishment having more than 100 

rooms, Rs. 25 lakhs per establishment having 50-100 rooms and Rs. 10 lakhs per establishment 

having upto 50 rooms. This is calculated at the rate of Rs. 80 per KL/cubic nmetre, taking 

consumption to be 350 KL per room per day, which comes to be Rs. 10,000 per room per year. 

For 100 rooms, it will be Rs. 10 lakhs per year and for five years Rs. 50 lakhs. Same basis applies 
to other calculations. No other basis is suggested by any learned Counsel. We find the suggestion 

to be acceptable. 

26. We also direct the joint Committee constituted by CGWA, mentioned in para 11 above, to 

assess final compensation as per above guidelines, after giving opportunity to the concerned 

establishments, within three months. Any party aggrieved by such orders can take their statutory 

or other remedies as per law. This order may be served by the Committee by email on all the 

identified violators individually within one week 

27. We further direct the Committee constituted by CGWA as mentioned above in para 11 may 

verify the compliance status in respect of establishments for whom such status has not been so far 

verified either on account of such establishments being closed or having not furnished the 

information. This may be done within one month. On such verification, above course of action may 

be followed for them. 

The action on 134 number of defaulter hotels, marriage halls, resorts and banquets may be taken 
as per Para 25, Para 28, Para 29, Para 30, Para 3 1, Para 32 and Para 33: 

... 25. Afier hearing learned Counsel for the appearing establishments, we direct interim 

compensation at above rate be deposited by all the establishments identified as extractino 
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groundwater without permission as well those not having consents to operate under the Waaer Act. Any earlier deposit will be adjusted in the interim compensation, subject to verification by the District Magistrate. This will be without prejudice to further action by statutory regulators as per law. Deposit may be made within one month with the respective District Magistrates, failing which theft cases be registered against the concerned establishments and borewells sealed. Ihe 
compensation deposited will be kept in separate accounts by the District Magistrates for utilisation in accordance with the respective District Environment Plans within six months for improving Water quantity and quality, restoring water bodies and taking other relevant measures in their 
respective Districts. This task may be given specifically to an officer of level of ADM, who may report to the District Environment Committee already constituted as per directions of this Tribunal 
dated 26.09.2019 in OA No. 360/2018, Shree Nath Singh vs. Union of India & Ors. 

28. Action may also be takenfor the establishments having not taken requisite consents under thhe 
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution) Act, 1981. 

29. We further direct that while granting consents, requirement of installing digital water metres 
connected to central servers may be laid down. Concerned establishment may be required to 
furnish an Appraisal report' with regard to the quantity of ground water available for extraction 
in the area and replenishment measures proposed by the concerned establishment such as rain 
water harvesting, sewage treatment, use of treated sewage. Such Appraisal report may be duly 
verified by the State PCB by an appropriate mechanism. Such project proponents may also 

undertake measures to compensate emvironment, particularly augmenting water quantity and 
improve water quality by afforestation, education and other measures which may be mentioned in 

the consent conditions and NOCs for extraction of ground water. Further, in respect of 
establishments having water supply from the local bodies and also extracting ground water, there 
should be separate digital metres in respect ofboth sources. 

30. We also direct the concerned statutory regulators to look into and regulate use of potable 
water for non-contact purposes for which non-potable water can be sed to augment availability 
of potable water for drinking. f consents/NOCs are not applied for within one month, the 
establishments may be closed by the State PCB. ffled, such applications may be examined within 
next one month. Consent mechanism may also cover conditions in terms of order of this Tribunal 

dated 23.07.2020 in O.A. No. 400/2017, Westend Green Farms Society ws. Union of India & Ors 

applicable to such establishments. 

31. The States other than Uttar Pradesh may also study above directions and take further action 

by issuing necessary SOP though their Water Resources Departments and State PCBs within one 

month from today. 
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32. Though opportunity of hearing was available to all the affected parties as they have been 
issued notices by PCB/DMs about present proceedings and will also have opportunity 1o present 
their respective cases before the joint Committee, any party aggrieved by the above order, wh0 
claims that opportunity of being heard was not given by the Tribunal, is free to avail such 
opportunity by moving an application in the present matter, apart from statutory remedies against 

assessment/recovery of compensation. 

33. Report of status of compliance as on 30.04.2023 may be filed by the UP State PCB, after 
compiling the relevant data from the concerned District Magistrates by 15.05.2023 by e-mail at 

judicial-ng @gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the 
form of Image PDF. " 
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Environmental 
Number Number Compensation 

Calculated as per NGT 

Order dated 

Status of NOC 
of Year of taken by 

CGWA/ 
Date of 

SI. No. Name of Respondents of 
Establishment| existing 

tubewells 
Inspection rooms 

UPGWD 17.10.2022 (in Rupees) 

Hotel Kaushik Residency, 5/5, 
new Krishna Plaza, Jagriti 

Vihar, Sector-5, Meerut 
11.05.2022 NO 1 2017 1,000,000.00 

Hotel Signature, Delhi-Baghpat 
Road, near T.P Nagar, Meerut 2 15.11.2022 NO 20 2010 1,000,000.00 

250002 

Ashirwad Guest House, NH-58, 

Meerut-Muzaffarnagar Bypass 
Road,Nagar Panchayat Daurala, 

3 13.05.2022 NO 14 2010 1,000,000.00 

Meerut 

Hotel Lal Quila Airport Resort, 

NH-58, Modipuram Bypass, 
near Ansal Courtyard, Meerut 

4 13.05.20222 NO 1 12 2013 1,000,000.00 

Modi Guest House, NH-58, 

Modipuram-Roorkie Road, 
Meerut. 

5 13.05.2022 NO 1 48 1990 1,000,000.00 

Sukhdev Vatika hotel, GT 
Road, Daurala, Meerut 

6 13.05.2022 NO 20 2021 200,000.00 

Hotel H.N.J., NH-58, Sakoti 
Tanda, Roorkee Road, Meerut 

13.05.2022 NO 16 2020 320,000.00 

93

2149



Environmental 

Number Number Compensation 
Calculated as per NGT 

Order dated 

Status of NOC 
Date of taken by of Year of 

SI. No. Name of Respondents of 
Inspection CGWA existing Establishment 

rooms 

UPGWD tubewells 17.10.2022 (in Rupees) 

Hotel Grand A Star, Shri Ram 
Plaza, Roorkee Road, 

Modipuram Bypass, Meerut. 
8 13.05.20222 NO 40 2019 1,200,000.00 

Hotel Royal Palce, Begum 
Bridge, Kutchhary Road, 

Meerut 
9 13.05.2022 NO 34 2010 1,000,000.00 

Hotel Silver Pearl, 387/1A 
Orion, Prabhat Nagar, Saket 
University Main Road, Near 

LIC, Meerut. 
Hotel Ranjeet, 19, Soti Ganj, 

Gurudwara Road, Meerut City, | 13.05.2022 

10 16.11.20222 NO 18 2015 1,000,000.00 

11 NO 40 1997 1,000,000.00 

Meerut 

Hotel M.J., 195, Police Street, 
Sadar Thana Road, Near 

Bhansali Roadways, Bus Stand, 

Meerut 

12 13.05.2022 NO 29 2015 1,000,000.00 

Hotel Singh, opposite to 
Cantonment Hospital, Delhi 

Road, Meerut 
13 13.05.2022 NO 1 16 2002 1,000,000.00 

Hotel Karnail Chawla Deluxe, 
Near Jawahar Eye Hospital, 
Sadar Police Station, Delhi 

road, Meerut. 

14 13.05.2022 NO 15 2017 71,000,000.00 
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Environmental 
Status of NOC Number 

Number 
taken by 
CGWA/ 

Compensation 
Establishmentalculated 

as per NGT 
Order dated 

Date of of Year of SI. No. Name of Respondents 
of Inspection existing 

rooms 
UPGWD tubewells 

17.10.2022 (in Rupees) 
Hotel Ganga, 2nd Floor, Ganga 

Plaza, Begum Bridge Road, 
Meerut 

15 13.05.2022 NO 20 1999 71,000,000.00 

16 Hotel Olivia, 183D, Civil Lines, 
13.05.2022 NO 12 2013 71,000,000.00 Meerut 

Hotel Sher-e-Punjab, opp. of 
Bhainsali Bus Stand, 

Cantonmnet, Delhi Road, 
Meerut 

Hotel Labh Mahal, opp. of 
Bhainsali Bus Stand, Delhi 

Road, Meerut 

17 |13.05.2022 NO 8 1980 71,000,000.00 

18 13.05.2022 NO 1 32 2010 7 1,000,000.00 

Hotel Ajanta Metroplotin, 195, 
Bhainsali Bus Stand, Delhi 

road, Meerut 

19 13.05.2022 NO 24 2015 Z 1,000,000.00 

Himalaya Guest House, opp. of 
Bhainsali Bus Stand, Delhi 20 13.05.2022 NO 1 5 2000 71,000,000.00 road, Meerut 

Hotel Prominent, near Delhi-
Bhainsali Bus Stand, Delhi 

Road, Meerut 
Hotel Goldy, 671, Opp of Jagat| 13.05.2022 

21 13.05.2022 NO 1 23 2015 71,000,000.00 
22 

NO 1 28 Cinema, Begam Bridge, Meerut13.05.2022 
Hotel Libra, Delhi Road, 
Begum Bridge, Meerut 

2013 1,000,000.00 
23 13.05.2022 NO 40 1985 1,000,000.00 
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Environmental 
Status of NOC Number IN Number Compensation 

Calculated as per NGT 

Order dated 

Date of Year of taken by 

CGWA 
SI. No. Name of Respondents of 

of 
Inspection Establishment existing 

tubewells 
rooms 

UPGWD 17.10.2022 (in Rupees) 
Hotel Awesome, Mathura 

Palace, Begum Bridge, Meerut 
Hotel Vichal, Gurudwara Road, 

Thapar Nagar, Meerut 
Hotel Grant Deluxe, 331/A, 
Panchsheela Colony, near 
Sohrab bus stand, Meerut 

24 13.05.2022 NO 20 2013 71,000,000.00 

25 13.05.2022 NO 19 1979 1,000,000.00 

26 11.05.2022 NO 1 20 2011 1,000,000.00 

Sangam Tourist Lodge, Shri 
Balaji Complex, opp. Sohrab 
Bus stand, Garh road, Meerut 

27 11.05.2022 NO 42 1999 71,000,000.00 

Hotel Diamond, Punchsheel 
Colony, Street no-1, near 
Sohrab Bus satnd, Garh 

road,Meerut-250001 

28 11.05.2022 NO 1 20 2008 71,000,000.00 

Hotel Samrat Heavens, Samrat 
29 09.05.2022 NO 2 40 2000 1,000,000.00 palace, Garh road, Meerut 

Godwin Hotels, NH-58, 

Baghpat Bypass Crossing, 
Meerut-250002 

Hotel Rajhans Regency, opp. of 
Amrapali, Near Sohrab Gate 09.05.2022 

Bus Stand, Garh Road, Meerut 

30 12.05.2022 NO 244 2011 5,000,000.00 

31 NO 1 25 2010 T1,000,000.00 

Hotel Empress Court, 274/5, 
Circular road, near Hanuman 

Chowk, Meerut Cantt, Meerut 
32 09.05.2022 NO 1 20 2010 1,000,000.00 
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Environmental 
Status of NOC Number Compensation 

Calculated as per NGT 

Order dated 

Number 
Date of Year of taken by 

CGWA 
SI. No. Name of Respondents of 

of 
Inspection existing Establishment 

rooms 
UPGWD tubewells 17.10.2022 (in Rupees) 

Bravura Gold Resort, Delhi-
Roorkee Highway, Bypass road, | 10.05.2022 

Partapur, Meerut-250103 
Hotel Jhankar, near Taru Kunj, 
HDFC Bank, Garh road, Meerut 

Hotel All Is Well, B-1, Tejgarhi |11.05.2022 crossing, Shastri Nagar, Meerut 
Hotel Subhadra Residency, 
Delhi-Meerut road, Meerut 

33 NO 104 2013 5,000,000.00 

34 11.05.2022 NO 20 2012 71,000,000.00 

35 NO 2018 640,000.00 16 

36 10.05.2022 NO 1 28 2014 1,000,000.00 
Hotel Mukut Mahal,opp. of 

Amar Ujala, Delhi road, Meerut7.05.2022 
Hotel Big Byte (Devrath), 

Partapur Bypass road, Meerut 

37 NO 28 2000 1,000,000.00 

38 10.05.2022 NO 38 2004 1,000,000.00 
Alankrita Suites, C1-C2, Prem 

Prayag Colony, Garh road, 39 11.05.2022 NO 20 2019 600,000.00 Meerut 

Hotel Crystal Palace, 47/G-2, 
Boundary road, Meerut 

Hotel Broadway Inn, 1/9, 
Mangal Pandey Nagar, Meerut 

40 09.05.2022 NO 2 30 2001 1,000,000.00 
41 06.05.2022 NO 2 80 2017 2,500,000.00 

Golden Palm Resort, NH-58, 
Partapur Bypass Road, Delhi-
Haridwar Highway, Meerut. 

42 12.05.2022 NO 22 2011 1,000,000.00 
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Environmental 

Compensation 
Calculated as per NGT 

Order dated 

Status of NOC Number Number Year of 
Date of of taken by 

CGWA 
SI. No. Name of Respondents of Establishment Inspection existing rooms 

UPGWD tubewells 17.10.2022 (in Rupees) 

Hotel Sanskriti, near Rohta road 

flyover crossing, NH-58, 
Meerut. 

43 3 25 2012 7 1,000,000.00 
12.05.2022 NO 

Hotel Grand 5 Luxury Resort, 
NH-58, Kankarkhera, Delhi 

Dehradun Bypass, Meerut 

Hotel Narayana, NH-58, Delhi 
Roorkee Bypass Rohta Road 

Crossing, Meerut 

44 12.05.2022 NO 26 2014 7 1,000,000.00 

45 12.05.2022 NO 1 24 2010 1,000,000.00 

Hotel Krome, Delhi road, 
Rithani, Meerut 

46 07.05.2022 NO 2 29 2011 1,000,000.00 

Hotel Saangria, 420/2, Delhi 

Road, near Sanjay Van, Meerut 
Hotel Ananta, Plot-10, Sector-5, 

Jagriti Vihar, opp. Medical 
College, Meerut 

47 07.05.2022 NO 28 2021 280,000.00 

48 11.05.2022 NO 1 18 2018 720,000.00 

Hotel Kanail, 313, Abu Lane, 
49 09.05.2022 NO 1 16 2019 480,000.00 Meerut 

Hotel P.K., 165, Durga Nagar, 

opp. Gandhi Ashram, Garh 

Road, Meerut 
50 09.05.2022 NO 1 16 2012 71,000,000.00 

Hotel Sagar, opp. Lokpriya 
Hospital Samrat Palace, Garh 09.05.2022 

Road, Meerut 
51 NO 1 20 2003 1,000,000.00 
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Environmental 

Compensation 

Calculated as per NGT 

Order dated 

Number Status of NOC 

taken by 
CGWA/ 

Number Year of 
of Date of of 

SI. No. Name of Respondents existing 
Establishment 

Inspection rooms 

tubewells 17.10.2022 (in Rupees) 
UPGWD 

Hotel M. D. Deluxe, 182/A, 
Abu Lane, near Phuara Chowk, 09.05.2022 

Meerut Cantt., Meerut 

2011 7 1,000,000.00 

52 NO 1 30 

Hotel Esquire, 188, Abu Lane, 
near Nishat Cinema, Meerut 

Cantt, Meerut-250001 

32 2020 640,000.00 
53 09.05.2022 NO 1 

Hotel Nandini, Nanda Plaza, 
Opp. Vaishali, Garh road, 54 09.05.2022 NO 8 2002 1,000,000.00 

Meerut 

Hotel Rajmahal, 187,Abu Lane, 
Meerut Cantt, Meerut 

55 09.05.2022 NO 2 40 2015 1,000,000.00 

Hotel Sapphire, Abu Plaza, Abu 
Lane, Meerut 

56 09.05.2022 NO 1 20 2022 150,000.00 

Hotel Basant, opp. of Animal 
Hospital, Suraj Kund Road, 

Meerut 
Radha Govind Tourist Lodge, 

opp. Garh Bus Stand, Garh 

road, Meerut. 

57 09.05.2022 NO 1 30 2005 1,000,000.00 

58 11.05.2022 NO 2 16 2007 1,000,000.00 

Royal Apple, NH-58, 
Bhoorbaral, Partapur, Meerut 

Hotel Deepak, GT road, 

Mohiuddinpur, Meerut 
Hotel Mayur Deluxe, 

Kesarganj, Delhi road, Meerut 

59 10.05.2022 NO 1 18 2017 1,000,000.00 

60 10.05.2022 NO 10 2015 1,000,000.00 

61 15.11.2022 NO 1 35 1986 1,000,000.00 
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Environmental 
Status of NOC Number 

taken by 
CGWA/ 

Compensation 
Calculated as per NGT 

Order dated 

Number Date of of Year of Si. No. Name of Respondents of 
Inspection Establishment existing 

tubewells 
rooms 

UPGWD 17.10.2022 (in Rupees) 

Hotel Magnnum INN, Associate 
Plaza, I- Block, Shastrinagar, 62 16.11.2022 NO 1 12 2017 71,000,000.00 

M leerut 

Hotel Kingson, Sardhana road, 

Kankarkheda, Meerut 
Hotel Harmony Inn, Garh Road, 

63 14.11.2022 NO 6 2017 1,000,000.00 

64 16.11.2022 NO 1 28 2018 1,120,000.00 Meerut 

Hotel Amantas (Tivoli Imperial 
Resort and Hotel) , Delhi-

Rooekee road Bypass, New 
Sainik Colony, Kankerkhera, 

Meerut 

65 14.11.2022 NO 2 18 2022 135,000.00 

Hotel Madhur Regency, 
Children park, Meerut 

66 16.11.2022 NO 1 10 2009 1,000,000.00 

Sangam Guest House, Industrial 

Area, Delhi road, Meerut 

Hotel Welcome Olives, 212, 
Saket, Meerut 

67 15.11.2022 NO 14 2008 1,000,000.00 

68 16.11.2022 NO 12 2013 71,000,000.00 

Golden Resort, Kankarkheda, 
69 14.11.2022 NO 15 2014 1,000,000.00 Bypass road, Meerut 

Shakumbhari House, Daurala, 
Sardhana road, Meerut 

70 14.11.2022 NO 4 2015 T1,000,000.00 
Kasana Guest House, 

Partapur,Delhi Road, Meerut 
71 15.11.2022 NO 8 2007 71,000,000.00 
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Environmental Status of NOC | Number 
taken by Compensation 

Calculated as per NGT 
Order dated 

Number SI. No. Name of Respondents Date of of Year of 
of Inspection CGWA/ Establishment existing 

tubewells rooms UPGWD 
17.10.2022 (in Rupees) Mussoorie Kottage, Sardhana 

Canal Bridge , near railway 
72 

14.11.2022 NO 1 14 2015 1,000,000.00 line, Meerut 

Hotel Sara, Delhi road, Meerut 15.11.2022 | 
Hotel Jyoti Palace, Lal Kurthi 

73 
NO 12 2004 7 1,000,000.00 

74 
16.11.2022 NO 10 2004 1,000,000.00 road, Meerut 

Hotel Ishaan Guest House, near 

City Railway Station, Meerut 
Jindal Guest House, near City 

Railway Station, Meerut 
Pradhan Taj, Ghantaghar, 

Meerut 
Hotel Punjab Guest House, 

Kankarkheda, Meerut 

75 
15.11.2022 NO 10 2010 1,000,000.00 

76 15.11.2022 NO 7 2010 1,000,000.00 
77 16.11.2022 NO 1 7 2010 71,000,000.00 
78 14.11.2022 NO 9 2016 1,000,000.00 

Hotel Travel Inn, near Rani 
Mill, Delhi road, Meerut 

79 15.11.2022 NO 1 12 2011 1,000,000.00 
Tirupati Guest House, Delhi 

Road, Meerut 
80 16.11.2022 NO 8 2017 7 1,000,000.00 
81 Hotel Sheetal, Partapur, Meerut 15.11.2022 

Hotel Satyam, 287, 
Mohakampur, Meerut 

NO 6 2014 1,000,000.00 82 15.11.2022 NO 16 2014 1,000,000.00 
Hotel Royal Oddessy, Railway 

Road Chauraha, Meerut 
83 15.11.2022 NO 1 15 2014 1,000,000.00 

Hotel Comfort Inn, Delhi road, 84 16.11.2022 NO 1 16 2015 1,000,000.00 Meerut 
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Environmental Status of NOC 
taken by 
CGWA/ 

Number 
Compensation 

Calculated as per NGT 
Order dated 

Number Date of f Year of SI. No. Name of Respondents 
of Inspection Establishment existing 

tubewells 
rooms UPGWD 

17.10.2022 (in Rupees) Hotel M.M.C., 32,30A, Rithani-
Delhi road, Meerut 

85 
15.11.2022 NO 1 10 2022 775,000.00 

Hotel Grand Alora, 5-205, 2nd 
floor, Metro Plaza, Delhi road, 

Meerut 
Hotel Tirupati Residency, 

82,Gandhi Marg, Odian cinema 
road, Agarwal Building, Meerut 

Red Carpet Resort, Datawali 
Road, Gokulpur, Garh Road, 

Meerut 
Hotel Sunrise, opp. Amarpali 

Cinema, Near Garh Bus Stand, 
Garh Road, Meerut 

86 15.11.2022 NO 1 2021 70,000.00 

87 15.11.2022 NO 1 16 2017 1,000,000.00 

88 11.05.20222 NO 2 4 2016 7 1,000,000.00 

89 11.05.2022 NO 1 14 2018 7560,000.00 

Highway Residency, NH-58, 
Olive Green City, Partapur, 

Meerut 
Hotel Celebration Valley, 

Hapur-Bijli-Bamba Bypass 
Road,near Pearl Residency, 

Meerut 

90 10.05.2022 NO 1 16 2018 640,000.00 

91 07.05.2022 NO 2 16 2016 71,000,000.00 

Hotel Geeta Palace, opp. 
NO 1 4 2017 1,000,000.00 

Deewan International Public 
School, Delhi road, Meerut. 

92 10.05.20222 
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Environmental 
Status of NOC Number Number 

taken by 
Compensation 

EstablishmentCalculateda 

as per NGGT 
Order dated 

Date of of Year of SI. No. Name of Respondents of 
Inspection CGWA/ existing 

rooms 
UPGWD tubewells 17.10.2022 (in Rupees) 

Madhu Banquet Hall, 331/1, 
Mangal Pandey Nagar, opp. 
Saras Hospital, Garh road, 

93 09.05.2022 NO 2005 1,000,000.00 

Meerut 

Leela Celebration Palace, CP 
58/5, Jagriti Vihar, Meerut 
Adharsh Palace, Sector-5, 

94 11.05.2022 NO 1 3 2014 1.000.000.00 

95 Jagriti Vihar, Garh Road, 

Meerut 
11.05.2022 NO 2 2012 71,000,000.00 

Shri Ji Resort, Village-
96 Datawali, Gokulpur-Garh road, 11.05.2022 NO 1 4 2016 T1,000.000.00 

Meerut 

Hotel Grand Amaree, Gokulpur, 
opp. Gokul Dham, Garh road, 

Meerut 

97 11.05.2022 NO 2 4 2018 7160.000.00 

Saat Phere, 50, Garh Road, opp. 
Vaishali Colony, Meerut 

98 06.05.2022 NO 4 2018 160,000.00 

The Grand Kingdom Resort, 
near gokul Dham, Gokulpur-

Grah road, Meerut 
99 |11.05.2022 NO 2 4 2018 160.000.00 

Hotel Signature Inn, NH-58, 
Nangli Gate, near BP Pump, 

Sakoti Tanda, Meerut 
100 13.05.2022 NO 1 6 2017 T1,000,000.00 
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Environmental 
Compensation 

Calculated as per NGT 

Status of NOC Number 
Number Date of Year of taken by 

CGWA/ 
of SI. No. Name of Respondents 

of 
Establishment existing 

tubewells 
Inspection 

Order dated rooms UPGWDD 
17.10.2022 (in Rupees) 

Volga Resort, Gokul Pur, Garh 
Road, Meerut 

101 
11.05.2022 NO 4 2009 1,000,000.00 

Aroma Garden, near Radha 
Govind Public School, Garh 

road, Meerut 

102 
11.05.2022 NO 3 2018 120,000.00 

Hotel VJ Inn, NH-58, Rohta 
Bypass, near Sanskriti Resort, 

Meerut 

103 
12.05.2022 NO 6 2022 45,000.00 

Hotel Sawan, Gali no-4, 
Ganpati Vihar, Sardhana road, 

Kankarkheda, Meerut 
104 

12.05.2022 NO 1 8 2019 7 240,000.00 

Hotel White House, opp. 
Subharti University, NH-58, 

Sector-1, Pocket-B, 
Vedvyaspur, Meerut 

105 12.05.2022 NO 9 2017 1,000,000.00 
Hotel Green Palace, opp. 

Subharti University, NH-58, 
Sector-1, Pocket-B, 

Vedvyaspur, Meerut 
Hotel Paradise, opp. Subharti 

University Main Gate, NH-58, 
Vedvyaspur, Meeru 

106 
12.05.2022 NO 14 2021 140,000.00 

107 
12.05.2022 NO 1 8 2017 1,000,000.00 

Oak Tree, 37/3, Vedvyaspuri, 
Meerut 

108 
12.05.2022 NO 4 2020 

80,000.00 
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Status of NOC Number Compensation 

Calculated as per NGT 
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Date of Year of taken by 
CGWA/ 

SI. No. Name of Respondents of 
of 

Inspection existing Establishment Order dated rooms 
UPGWD tubewells 17.10.2022 (in Rupees) 

Club-19, 38/3, Vedvyaspuri, 109 12.05.2022 NO 1 4 2021 7 40,000.00 Meerut 

Planet S, Khasra No-557, Bhola 
road crossing, Delhi-Haridwar 
road, NH-58, Kharoli, Meerut 

110 12.05.2022 NO 2017 1,000,000.00 

Garden City Resort, near Ronta 12.05.2022 Crossing Bypass Road,Meerut 
111 NO 2 12 2000 1,000,000.00 

The Oriion Hotel, NH-58, Delhi 

Bypass road, Saedhapuri Phase-| 12.05.2022 
II, Kankarkhera, Meerut 

112 NO 2 16 2017 7 1,000,000.00 

The Regis, NH-58, Meerut 

Bypass Road, Meerut 
113 12.05.2022 NO 8 2015 1,000,000.00 

Hotel Green Embassy, near 

NH-58, Baghpat Bypass 
Flyover, Meerut 

114 12.05.2022 NO 12 2021 7 120,000.00 

Hotel Signature, 
road, near NH-58, Rohta 

Bypass road, Meerut 

Dophiya 
115 12.05.2022 NO 4 2022 30,000.00 

Hotel Friendship Inn (OYO), 
plot no-7, Dophiya road, near 
Rohta road Bypass, NH-58, 

116 12.05.2022 NO 2019 7 240,000.00 

Meerut 
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Environmental Status of NOC Number 
taken by 
CGWA/ 

Number Compensation 
Calculated as per NGT 

Order dated 

SI. No. Name of Respondents Date of of Year of 
of Inspection existing 

tubewells 
Establishment 

rooms UPGWD 
17.10.2022 (in Rupees) 

Hotel Royal Green (OYO), 
Rohta Bypass, Duphiya road, 
near Bye City Pride school, 

Meerut 
Hotel Neelkanth (OYO), Rohta 
Bypass, Duphiya road, near Bye 

City Pride school, Meerut 
Hotel A.M. (OYO), Baghpat 
Bypass, near MIET, NH-58, 

Meerut 
Hotel Jack Inn (OY0), Baghpat 

Bypass, near MIET, NH-58, 

Meerut 

117 12.05.2022 NO 1 9 2021 T 90,000.00 

118 12.05.2022 NO 1 11 2020 7 220,000.00 

119 12.05.2022 NO 1 2022 11 82,500.00 

120 12.05.2022 NO 4 2022 30,000.00 

Hotel ONN Regency (OYO), 
Baghpat Bypass, near MIET, 

NH-58, Meerut 
121 12.05.2022 NO 10 2019 300,000.00 

Sunrise Hotel Luxury (OYO), 
Gujjar Chowk, Baghpat Bypass, 122 12.05.2022 1 NO 19 2021 190,000.00 Meerut 

Hotel Hare Krishna, G-2,3,4, 
Sarthak City, near MIET 
College, Baghpat Bypass, 

123 12.05.2022 NO 1 1 2018 280,000.00 
Meerut 

Hotel Avika, Shatabdi Nagar 
Crossing, Delhi road, Rithani, 124 07.05.2022 NO 1 25 2015 7 1,000,000.00 

Meerut 
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Calculated as per NGT 
Order dated 

Date of Year of taken byy 
CGWA/ 

SI. No. Name of Respondents of 
of 

Inspection existing Establishment 
rooms 

UPGWD tubewells 
17.10.2022 (in Rupees) 

Hotel Aanand Inn, NH-58, opp. 
Subharti University, Ved 

Vyaspuri, Meerut 
125 12.05.2022 NO 8 2022 60,000.00 

Hotel Aroma Regency, 207/2, 
Bijli Bamba road, Meerut 

126 07.05.2022 NO 1 11 2018 440,000.00 

Piyush Guest House, 59/5, 
Jagriti Vihar, oop. Anand 

Hospital, Garh road, Meerut 
127 11.05.2022 NO 11 2014 1,000,000.00 

Saini Hotel, NH-58, GT road, 10.05.2022 Mohiuddinpur, Meerut 
128 NO 2015 1,000,000.00 6 

T-Star Hotel (OYO),Baghpat 
road, Subharti College near 

Service road, Meerut-250002 
129 10.05.2022 NO 10 2021 100,000.00 

Hotel Pallavi Resideney, 
Gayatripuram, Akshardham 

Enclave, Meerut 
130 13.05.2022 NO 15 2020 300,000.00 

The Royals Hotel (OYO), NH-
58, near Nagli Gate, Sakoti 13.05.2022 

Tanda, Meerut 
131 NO 1 13 2021 130,000.00 

Kaikshi Hotel, Village- Kanora 
daurala, Meerut 13.05.2022 132 NO 4 2021 40,000.00 

Vandini Luxurious, NH-58, 
Pallavpuram, Phase-1, Meerut 133 13.05.2022 NO 1 16 2020 320,000.00 
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Environmental 
Status of NOC Number Compensation 

Calculated as per NGT 

Order dated 

Number 
SI. No. Name of Respondents Date of taken by of Year of 

of 
Inspection CGWA existing Establishment 

rooms 
UPGWD tubewells 17.10.2022 (in Rupees) 

Hotel Prince, Delhi road, opp. 
Bhainsali Bus stand, Meerut 

134 13.05.2022 NO 15 2019 450,000.00 

Nlste. E calculatud by CGw&-LKo. 

ra.j io 
(Vikash Kumar) 

)|23 (Prakho/223 

(Prakhar Kumar) Diwakaf Singh 
49 12 

(Nauvetau Laua) Assistant Hydrogeologist, Assistant Environmental Engineer, Additional District Magistrate 

City, 
Ground Water Department, Central Ground Water Board, Uttar Pradesh Pollution Control 

Meerut Board, Meerut Meerut 
Northern Region, Lucknow 

(Representative from (Representative from Uttar (Representative from District 
(Representative from Central 

Ground Water Pradesh Pollution Control Board) Magistrate Office) Ground Water Board) 
Department, U.P.) 
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